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IN THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 498/2024 

IN THE MATTER OF: 

SHRICHAND ...APPLICANT 

VERSUS 

STATE OF UTTAR PRADESH & ORS. ...RESPONDENTS 

 

 

REPLY ON BEHALF OF RESPONDENT NO. 23 (M/S SHREE RAM ENT 

UDYOG) 

 

1. It is humbly submitted before this Hon’ble Tribunal that the Respondent, 

M/S Shree Ram Ent Udyog has been operating lawfully and in compliance 

with the applicable environmental regulations. The Respondent operates a 

brick kiln located at Khasra No.- 26, Ujani Bangar, Teh- Chhata, District 

Mathura. 

 

 

2. The Hon’ble Tribunal, vide its order dated 06/05/2024, directed an 

inspection of the Respondent’s brick kiln premises. In compliance with the 

said directions, a thorough inspection was conducted on 31/07/2024 by the 

Regional Officer, Uttar Pradesh Pollution Control Board (UPPCB). 

 

3. It is further submitted that the said brick kiln is installed on the zig-zag 

system. A chimney of about 30 meters height is installed on the referenced 

brick kiln which is in accordance with the prescribed standards. During 

inspection, biomass (turi) was found collected as fuel at the brick kiln. To 

control the dust generated due to vehicle movement at the brick kiln, 

arrangement of water tankers has been made for sprinkling water. The 
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chimney installed in the brick kiln has a porthole, platform and stairs for air 

monitoring. A copy of inception report is annexed herewith as 

ANNEXURE-1 

 

 

4. That Further to reduce dust in the premises of the brick kiln, at some places, 

brick pieces have been used to convert the kutcha road into a paved road. 

Tree plantation was also found around the brick kiln. The inspection also 

confirmed that no deep pits were present on the premises, as alleged in the 

complaint. 

 

 

 

5. That the present reply is being filed on behalf of Respondent No. 23, M/S 

Shree Ram Ent Udyog situated at Khasra No. 26, Ujhani Bangar, Chhata, 

Mathura. The Respondent has been operating lawfully, having secured all 

requisite permissions and consistently adhering to environmental norms. 

The kiln operates within its authorized production capacity of 20,000 bricks 

per day, adhering to both air and water pollution control standards. The 

Respondent has been granted a valid Consent to Operate (CTO) by the Uttar 

Pradesh Pollution Control Board (UPPCB), which is valid until 31.07.2026. 

This certification affirms the Respondent's lawful operation and compliance 

with pollution control regulations. A copy of the Consent to Operate is 

annexed herewith as ANNEXURE-2. 

 

 

 

6. Furthermore, the Respondent has adopted Zig-Zag firing technology for its 

operations, as required by the Ministry of Environment, Forest, and Climate 

Change's notification, and has installed a 30-meter-high chimney with a 

platform and porthole for air monitoring. 
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7. It is further submitted that the brick kiln has submitted the stack monitoring 

report of the chimney, which is in conformity with the standard Septic tank 

/ soakpit installed for treatment domestic effluent generated from brick kiln. 

Respondent operates in adherence to prescribed air pollution control 

standards. the Stack Monitoring Report is annexed as ANNEXURE-3. 

 

 

8. It is further submitted that the Respondent operates on a leased land, and 

the lease agreement has been executed in accordance with the relevant legal 

provisions. The lease agreement is annexed herewith as ANNEXURE-4. 

 

 

9. It is further submitted that the Respondent is duly registered under the 

Goods and Services Tax (GST) Act and complies with all taxation 

requirements. The GST registration certificate is annexed herewith as 

ANNEXURE-5. 

 

 

10. Additionally, it is submitted that the Respondent’s Consent to Operate 

under the Air and Water Acts has been periodically renewed, confirming 

ongoing compliance with environmental regulations. 

 

 

11. It is further submitted that the Respondent has ensured compliance with all 

statutory obligations as per the directives of the Uttar Pradesh Pollution 

Control Board. the Respondent adhered to all required conditions under the 

applicable environmental regulations and operational guidelines. 
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PRAYER 

 

In light of the above submissions, it is most respectfully prayed that this Hon’ble 

Tribunal may graciously be pleased to: 

a) Dismiss the Original Application No. 1296/2024 as being devoid of merit; 

and 

b) Pass such other or further orders as may be deemed fit and proper in the 

interest of justice. 

 

 

 

 

THROUGH 

YASH VARDHAN KAUSHIK 

ADVOCATE 

W-6 TIGERLANE, SAINIK FARMS, 

NEW DELHI 

EMAIL: YASHVARDHANKAUSHIK97@GMAIL.COM 

PHONE: 9990226669 
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